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FINANCE DEPARTMENT
Mantralaya, Mumbai 400 032, dated the 19th December 2005

NOTIFICATION
MAHARASHTRA VALUE ADDED Tax Acr, 2005.

No. VAT. 1505/CR-394/Taxation-1.—Whereas the Government of
Maharashtra is satisfied that circumstances exist which render it neces-
sary to take immediate action further to amend the Maharashtra Value
" Added Tax Rules, 2005, and to dispense with condition of previous publi-
cation thereof under the proviso to sub-section (4) of section 83 of the
Maharashtra Value Added Tax Act, 2005 (Mah. IX of 2005) (hereinafter
referred to as “ the said Act”);

Now, therefore, in exercise of the powers confered by sub-sections (1)
and (2) read with the proviso to sub-section (4) of section 83 of the said Act,
and of all other powers enabling it in this behalf, the Government of
Maharashtra is hereby pleased to make the following rules further to
amend the Maharashtra Value Added Tax Rules, 2005, namely :—

1. These rules may be called the Maharashtra Value Added Tax
(Second Amendment) Rules, 2005.

2. In rule 8A of the Maharashtra Value Added Tax Rules, 2005, in
sub-rule (5),— -

(a) in clause (a), for the figures, letters and word “20th December
2005 the figures, Jetters and word “28th December 2005 ” shall be
substituted and shall be deemed to have been substituted with effect
from the 7th December 2005.

(b) in clause (b), for the figures, letters and word “21st December
20057 the figures, letters and word “29th December 2005 ” shall be
substituted and shall be deemed to have been substituted with effect
from the 7th December 2005.

By order and in the name of the Governor of Maharashtra,

SHASHANK MATHANE,
Officer on Special Duty to the Government.
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